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Central Administrative Tribunal
Principal Bench

0A No, 641/96

New Delhi, this the 26th day of March,199s

Hon'ble Shri A-UoHaridasaﬂ,dice-Chairmar{J?
Hon'ble Shri 8.K.Singh,Member (A)

Smt. Nirmala w/o Shri Dipesh Frashad,

£/c Type-11/20/153, Ordngnce Factery

Estate, Murad Nagar, A

Ghaziabad (U.P.) e .Applicant

(By Shri U.SfiuastaVa,Advocate)

Versus

1. Union af India through
the Secretary,
Ministry of Defencs,
South Blotk,

Ney Delhi.

2. The Director General,
Ordnance Factory Board,
0-A, Auckland Road,
Calcutta,

3. The General Manager,
Crdnance Factary,
Murad Nagar,
Ghaziabad (up)., +«RBspondaenta

QR DER (Oral)

By Hon'ble Shri A.U-Haridasan,UiCE-Chairman(J)

The applicant in this application is chailapging
the validity of the ssleetion schedulsd to bs held ecn
27.3.1996 on the ground that he has not bean callzsd ©ap
intsrviey while earlier on 3.1.1996 he was callac Fao
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intervieuw for the sSame post but could not qualify thg
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The case of the epplicant is th=t as tha p—;/s. procoss
of soluctien failed as candidates oo uld not succasd in the
process whan thay madkes a further seloction tte res;ﬁandsnts
are baund to mnsidor all these uhe applisd incl'ui;iing himselP;
‘Ilt‘uas }on acceount af the spplicants uﬁsuiteb ility, as ho auld:
not qualify in the selection procsss that 'th.a respendonts had
to make a further selection immediately and, therefgro, it
would bé a vain exarcise te call HKim again,’ Tho g plicant
- T T &N
: has no such rmq:?/est to be called, therafore, we de not find
O any raasens fer interfsronce, Tha';pplicatio‘n, therefero, is

rej cted under Sectien 19(3) of theAdministrative Act,1985,
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(B.K.Sin%ﬁ.)‘ S (leVoHaridasan)
Member (A } Vice~Chairman (3)
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